TELEGRAM : CEGCANAL
Webhsite : www.cestat.gov.in REGISTERED / AD
Email : delhi@cestat.gov.in

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL

~ PRINCIPAL BENCH. WEST BLOCK No.2, R.K.PURAM., NEW DELHI - 110066
SINGLE MEMBER APPEAL BRANCH
Appeal No. ST/509 -511/2010 - SM [BR] Date 04/01/2011

Assistant Registrar
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To:
C.C.E. CHANDIGARH

C.R. BUILDING, PLOT NO. 19, SECTOR 17-C,
CHANDIGARH 160017

C.C.E. CHANDIGARH Appellant
Vs
M/S. NAHAR SPINNING MILLS LTD. (UNIT-11) Respondent

1 am directed to transmit herewith a certified copy of Final order No.3 — 5/2011 -SM|BR] dated 15.12.2010
passed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating toWTax

Assistant Registrar
(SM Appeal Branch)

Copy to :

1. Respondent

M/S. NAHAR SPINNING MILLS LTD. (UNIT-1I)
VILLAGE LEHLL P. O. DAPPAR.
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
BENCH-SM

Date of Hearing/Decision:15.12.2010
Service Tax Appeal No. ST/509-511/10-SM

[Arising out of Order-in-Appeal No.12-14/ST/APPL/CHD-II/2010
dated 15.02.2010 passed by the Commissioner (Appeals), Central
Excise, Chandigarh].

CCE, Chandigarh ...Appellant
Vs.
M/s. Nahar Spinning Mills Ltd. & Others ... Respondent

Present for the Appellant -Shri.A. Khanna, DR
Present for the Respondent:Shri.Rupendra Singh, Advocate

Coram: HON’BLE MR. D.N. PANDA, JUDICIAL MEMBER

F\naj ORDER NO. 2 1 ¥ o ‘/MHDEA%&%Z.n.zom

PER: D.N.PANDA

The issue whether service tax paid on GTA services shall
be setoff against excise duty liability ~. no more remains in
dispute in view of judgement of the Hon’ble High Court of
Punjab and Haryana in Central Excise Appeal No. 99/08 filed
by the Department against M/s.Nahar Industrial Enterprises
Ltd. decided on 6t" May 2010. Consequently, Revenue’s appeals
istdismissed.

[Dictated & Pronounced in the open Court].

(D.N.PANDA)
JUDICIAL MEMBER

Anita




